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{Shri Annasahib Shin del

(h) The Sugar (Pnee Determination) 
Ten'h Amendment Older, 1 *>71 
published m Noufianon No G S 
R, 40 m Ga/ettc of India dated 
the 1st January, 197]

(m) The Onssa Rice (Movement Con­
trol) Amendment Order, 1971 pub-
li hed m Notification No G S R
65 in Ga/tUe of Ind a ditcdthe 
9th January, 1971

(iv) The Sugar (Pi ice Determination) 
Order, 1971 published in Notifica­
tion No G S R f>b in Gazette of 
India dated the 8th Jmuar>, 191!. 
\ Plan’d  w Libtar\ S ll  No IT — 
82 IIJ

(4) A copy of Notification No G S R  
64 published in Ga/cfte of India da'cd the 
9th January, 1971 making cer’arn amend­
ment to Notification No G S R  1842 
dated the 24fh December, 1964, under sub­
section ( I ) of section 12A of the Ls«cntial 
Commodities Act, 1955 [Plui ed in 
Libia )  No. L T -8 W IJ

(5) A copy of the Audited Accounts 
(Hindi and taglish versions) of the Com­
mittee for the purpose of Controlling and 
supeivismg 1 xptrinicnts on Animals, Bom­
bay for the vcu* 1969 70 topciher with the 
Audit Report thcieon, under sub-iulc (4) 
of Rule 24 of the Committee for Controlling 
and Supervising t xpcrtments on Amnruls 
(Administration) Rules 1965 {Placed in 
U braty See No L r -84/71 J.

(6) A copy of the Annua! Accounts 
(Hindi and f nglish \c rsions) of the Animil 
Welfare Board, Madras for the year 1969-70 
along with the Audit Report thereon, under 
sub-rule (5) of Rule 24 of Animal Welfare 
Boatd (Administration) Ru’es, 1962 [.Placed 
m Library See No. LT-85/7IJ.

(7) A copy of the Food Corporations 
(Amendment) Rules, 1971 (Hindi and Lng- 
lish versions) published in Notification No. 
G S R  396 in Gazette of India dated the 
19th March, 1971, under subject ion (3) of 
section 44 of the Food Corporations Act, 
J964. [Placed m Library. See No. LT— 
86/71].

(8) A copy of the Annual Report (Hindi 
and I nghsh versions) of the Central Wart- 
housing Corporotion, for the year 1969-70 
along with the Auditod Accounts and fhe 
Audit Repoit thereon, under sub-section (11) 
ol section II of the Warehousing Corpora­
tions Act, 1962 [Placid in hb /ary . See 
No LT— 87 71J

HI PORT Ol COMPlROILrR AND AUDITOR
CjI N! R\I , 1969-70, APPROPRIATION

A t( Ol MS, RA1I *  A ^ , 1969-70, 
i l l  -

SHRI ANN\SAHIB P SHINDL On 
behalt of Shri Vid\ i Chutm Shukh, I leg 
to .ay on the Table

(1) A copv of the Report of the Comp* 
trollei and Auditor (ic'iuul of India on the 
accounts of Cmfril Governm nt (Rirlwa>s) 
lor ihe year 1969-70, undci art ale 151 (1) of 
the Constitution

(2) A copy of Appropriation Accounts, 
Railways, for 1909-70, pirt I rcwcw

0 ) A copv of Appropnation Accounts, 
Railwa>$, foi 196MO, Part H-Detailed 
apptopriation Accounts

(4) A copy of Block Account (including 
Capital S atements comprising the loan 
Accounts), Balance Sheets and Profit and 
I oss Accouuts, Railways, for 1969-70. 
[Placcd m L ib iar) X r  No LT—87/71J

NOTIFICATIONS UNDPR INDIAN
ren g ra p h  a< i , and annual
REPORTS OF HINDUS I AN TLLE-
pr in h r s  l id , madras and

INDIAN IFt I PHONE 1VDUS- 
I RIPS LID JIANG ALORB

THE MINISTER OF COMMUNICA­
TIONS (SHRI SHER SINGH) : I beg to lay 
on the Table •

(1) A copy each of the following Noti­
fications (Hindi and Lnghth versions) under 
sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885 ;

(i) The Indian Telegraph (Ninth Amend­
ment) Rules, 1970 published m


